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Present: None

Adjourned to 17.7.1991,
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g Present: Shri K.L. Bhatia, counsel for the applicant.
- f Shri VSR Krishna, proxy counsel for Shri ML, Veria,
t : counsel for the respondents.
= { The learned proxy oounsel for the respondents produce

-;; a copy of the order No.7-149/74-Bstt.III dated 30.4.1991 xtakx

§ statiﬁg that part-1 of office order N6.11/1991 issued uander

iexen number dated 2.4.1991, retiring Sat, Sushila Devi wife of

'Late Shri Narain Dutt Mate w.e.f. 30.4.1991 is hereby
cancelledf) This was the relief which was prayed for by the

. applicant in the O.,A. While the order was oeing dictated,

: Shri Bhatia, the learned counsel for the applicant appeared

. and submitted that he would like to withdraw the application

:with permission to come again, if so advised, Since the
relief claimed for in the mm O.A. has been provided fully,
there is no need for us to give any liberty to the applicant
to £xie approach the Tribunal again. However, if a fresh -
cause of action arises, the applicant is at liberty to

' approach the Tribunal, in accordance with the law.
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